CENTRAL ADMINISTRATIVE MRIBUMNAL
PRIMCIFAL BEMCH

O.Aa.MoL P55 of 2004

New Delhi this the 23rd day of rMarch,2004.

Hon’ble Shri V.K. Majotra, Vice Chairman(A)
Hon’ble Shri Bharat Bhushan, Member(J)

Shri I.N. Sharma,

S/0 late Sh. Keshav Ram Sharma,

Presently working as S.E.A. In the

Special Bursau of FaW, amritsar

and resident of 44/8-a(Part-11),

Palam Enclave,

Hew Delhi-110045, wewn fApplicant

(PS4 Kn BIHUGLN A, folvocate)

VErSUS

v Union of India

through the Secretaryv.,
Research & analysis WinglRawW),
Cabinet Sectt. Room MNo.2Z.
Fikaner House Annexe,
Shahjahan Road,

HNew Delhi-110011.

2. Joint Secretary{Perzsonnel) and
Mechanical Transport Officer,
Research & Analysis Wing (RAW)
Cabinet Secretariat,
Room No.7, RBikaner House annexa,
Shahjahan Road,
Mew Delhi~110011.

. Commissioner, Special Puresau

Shillong - w. Respondents

Order(Qral)

Majotra MO(a)

Learned counsel heard.

2. In Disciplinary proceedinge against the
applicant ths following penaltby Was  imposed sl e

annexure A-1 dated 5.7.2002:~

13, Mow, THEREFORE, the undersigned in
exercise of powers vested in him undsr Pulse
17 of CCs(CCAhA) Rules 1945, hereby oardsrs
that the following major penalty be imposed

or Thri .M. Sharma, SFa (MT):-

(1)  the pay of Shri I.MN. Sharma is reduced
by one  stage increment from Rs.3380/- to
R  ZTR - in t e ey moale of

\&



Re L E200-85-4900/-  for a period of two vears
with cumulative effect. Shri L.n. Sharma

will lnot earn any incrament during  the
period of reduction and the reduction will
have the effect to postponing hiis  futurs
increments.

{ii) the period of unauthorised absence wWill
be treated as dies non for all purposes
except for purposes of s 1o .

14. This order takes effect from the date
of issue.”
A Applicant filed an appeal Annexure f-3 dated

oo 11.2002 against the penalty imposed, to  Secratary
(RAW), Cabinet Secretariat, New Oelhi which is stated to
have remained undecided till now. Learned counsal
pleaded that the respondents be called upon to dispose

of the applicant’s appeal.

4. In our view, this 0a can be dizposed ot at
this stage itself even without igsuing notice to the
respondents  in  the intsrest of justice, - w<ﬂirectimg.
them to dispose of applicant’s appeal An;;wure &5
within a period of 45 days from the date of

communication of this order by passing a detailed and

speaking order. Ordered accordinlay.

ULM
\\%Bharat Bhushan ) (¥.K. Majotra) Q_EJB(T%

Member (J) vice Chairmanif)

ro.



